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!1.9.94 	This case came up for adrnissic 

to-day. Heard learned counsel for t 

a pp  1 Ic a nt Nr .Dee a k Mis hra, ãed 

learned Sr.Staflding CounselMr.Asho 

Mishra (Central), for the respondents 

In this case an Inquiry Office 
€YeM 

has been appointed before the delin-

quent official(who is the present 

applfrant)was afforded any access 

to the documents which are proposed 

to be relied upon in the disciplina 

proceedings initiated against him, 

and copies of which he had requested 

Qi'oJ 
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to be supplied. - .TO that extent, 

taking the case to the stage of 

appointment of inquiry Officer is not 
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warranted Øor correct. 

It is hereby directed that Jnnexure-

w1l not operate and no enquiry will be 

held in this case until the applicant has 

been duly permitted to peruse the document 

that are proposed to be relied upon in the 

disciplinary proceedings initiated against 

him,and to submit his written statelTent 

of defence based on such access within 

fifteen days thereafter. 

The application is thus disposed of. 

No costs. 

A copy of the order emdeavailab). 

to the counsel for both sides. 
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